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made from thé Plan allocatiqhs lor
the purpose of taking steps to meet
the situyation.

SHRI PILOO MODY: I am surpris-
-ed that the Minister considers that
drought relief and flood relief should
be part of the Plan programme and
not a human problem:; to keep people
alive there 1s very difficult and money
18 required for that purpose. If you
want to pursue your Plans nobody is
stopping you; I agree with you that
you should pursue but where 1s the
money to give the relief that is requir-
ed...... (Interruptions).

SHRI JYOTIRMOY BOSU My
question 18 not being anv«(ered.

MR. SPEAKER: It cannot be helped.

SHRI C. SUBRAMANIAM 1 do
agree without financial resources no
work can bhe taken up and financial
resources arc being provided But
how are the financial resources to be
utilised? It 1s only on the Plan pro-
jects which have been included in the
Plan, that s all ... (Interruptions).

SHRI PILOO MODY There 1s no

smoney for it

‘WRITTEN ANSWERS TO QUES-
TIONS

Railds by Income Tax Authorities

*560. SHRI JYOTIRMOY BOSU:
Will the Minister of FINANCE be
plensed to refer to the reply given to
“Starred Question No. 588 on the 30th
August, 1974 regarding raids by In-
come-tax authorities, and state:

(a) the details of assets in cash
and kind seized in the course of raids
on the premises of (1) M/s, Jindal
India (Pvt, Ltd.,) (2) W/s. Jindal
Pipes (3) Shri D. 8. Jindal {4) Shri
‘8. R. Jindal (5) Shri B. C. Jinda} in
‘Calcutta and Jindal Group in Dethi;

(b) what are the
Against each of them;

specific charges
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q
{¢) what action, if any, has been
or is being taken in this regard; and

(d) whether Shri B. C. Jindal of
Jindal Group is one of the major
share holders of Matuti Ltd., Harya-
na?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE):
(a) to (c). Bearches in Jindal Group
of cases were conducted by the In-
come-tax Authorties in June, 1974.
Besides books of account ang docu-
ments, valuable assets were seized in
various cases. In cases where valu-
able assets were seized, orders under
section 132(5) of the Income Tax Act,
1961, have been passed after making
the requisite enquiries, including pre-
liminary scrutiny of the agcount
books, estimating the undisclosed in-
come in a summary manner and re.
taining the assels seized to the extent
of tax liabilities, Particulars of asset
seized, concealed income determined
u/s. 132(5) and assets retained as re-
sult thereof in the various cases of
this Group are given in the Statement
laid on the Table of the House
[Placed in Library. See No. 8856/741

It is too early at this stage to ind:-
cate the specific charges against each
of the persons of this group. Prima
facie, members of this Group are
found to have indulged in under-
statement of receipts, unaccounted
expenditure and acquisition of un-
explained assets.

Further investigations are in pro-
gress for completion of regular assess-
ments.

To ensure effective investigation,
the cases of this Group which were
formerly being assessed at Caleutta
and Delhi have now been centralised
in the charge of Commissioner of
Income-tax, Delhi (Central). Other
cases of this Group which are pre-
sently in the charge of Commigsioner
of Income-Tax, Patiala, are also be-
ing centralised at Delhi
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(d) According to the returng filed
with the Registrar of Companies, Har-
yana, upto 1st July, 1974, Shri B, C. Jin-
dal held 12,500 equity shares (of
Rs. 10 each) of Marutl Ltd.
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Directive Issued to  Nationalised

Banks in regard to credit facilities by

Nationalised Banks to People in Vil-
lages

*562 SHRI M S PURTY: Will the
Mimister of FINANCE be pleased to
state*

(a) whether Government have
1ssued any directives to the nationa-
lised banks to ensure that the peo-
ple in villages enjoyed credit fac-
lities with a view to changing the
soclo-economie  conditions in the
country-side; and





